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such big industrialists w e find that the 
conditions of service of labour are d e­
plorable. W e still have Gorakhpuri 
labour and contract labour in iron ore 
mines.

Mr. Deputy-Speaker: We have to 
take up P rivate Members’ B ills now. 
So, the hon. M inister m ight continue 
her speech tomorrow.

P R IV A T E  M E M B E R S ’ B IL L S  A N D  

R E S O L U T IO N S

T w e n t y - S e c o n d  R e p o r t

Mr. Deputy-Speaker: The House
w ill now take up Private Members* 
Bills. Shri Hem Raj.

Shri Hem Raj: Sir, I beg to move:

“That this House agrees with 
the Twenty-second Report of the 
Committee on P rivate Members’ 
B ills and Resolutions, presented to 
the House on the 14th August, 
1963.”

Mr. Deputy-Speaker The question  
is:

“That this House agrees with the 
Twenty-second Report of the Com­
m ittee on P rivate M embers’ B ills 
and Resolutions, presented to the 
House on the 14th August. 1963.”

The motion was adopted.

D elhi Com eal 
Grafting B ill

Mr. Deputy-Speaker: He w ill ex­
plain it when the B ill comes up.

The question is:

“That leave be granted to intro­
duce a B ill to  rem ove doubts as 
to the valid ity  of the m arriage r 
cerem ony common among the 
‘Ananda M argies’.”

The motion was adopted.

Shri Shashi Ranjan: I introduce
the Bill.

DELHI P A N C H A Y A T  R AJ (AM END • 
MENT) BILL*

(Am endm ent of sections 15, 29, 30
etc.) by Shri N aval Prabhakar.
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to in­
troduce a B ill further to amend 
the Delhi Panchayat Raj Act, 
1954.”

The motion was adopted.

«ft s n r m  : A
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A U G U ST  16, 1963

14.30 hrs.

A N A N D A  M A R G A  M AR R IAG E BILL* 
by Shri Shashi Ranjan

Shri Shashi Ranjan (Pupri): Sir,
I beg to move for leave to introduce 
a B ill to rem ove doubts as to the 
validity of the m arriage ceremony 
common among the “Ananda M ar­
gies” .

Shri S. M. Banerjee: Sir, what is
this Ananda M arga marriage?

DELHI CO R N EA L G R A FTIN G  B IL L  
by Shri Naval Prabhkar ,
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SRxTR f  f a  HeT sq fa ff

fsrfaWT ^  fa'T SNTPT spTT 

^  fenr

<T5T ^  vR v fa  f t  i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in­
troduce a B ill to m ake provision
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